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i1 THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH, CUT TACK 
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Versus 

U(I .................................................... Respondent (s) 

Date 	 Order with Signature 

0-4-90 	Heard I'ir A.Deo, for the applicant and Mr. T.Dalai,A.S.C. 

(Central) for the Respondents.In this application the applicant 

wants to stay the order of transfer to Berharnpur oripromotion. 

No alleation of any rnalafide nor is there any allegation of 

infringement of any Rule or guide-lines.As has been held in tLe 

recent(e by the Supreme Court, the remed?f lies in making 

representation to the Departmental Authority and not approching 

thjTrihunal.We therefore do not admit the applicat!on,but. 
: 

however, e:press the wh-4.e that the representationated 1th 

April,1990 at Annexure-5 by applicant may be considered#L% 

Vice-Chai rrnari 

I 
Membr (JudioLal) , 


